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MR. SPEAKER: T have already al-
lowed 377 on this.
(Interruptions)**

MR. SPEAKER: Nothing will go on
record, except Calling Attention, Mr.

Tytler.

12,06 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ACQUISITION OF LAND BY DELHI DEVE-
LOPMENT AUTHORITY

SHRI JAGDISH TYTLER (Delhi
Sadar): I call the attention of the
Minister of Parliamentary Affairs and
Works and Housing tp the following
matter of urgent public importance
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and request that he may make &
statement thereon:

“The reported acquisition lot
of land by Delhi D opment
Authority and non-payment/inade
quate payment of compensation re-
sulting in hardship to the farmera.”

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Mr. Speaker, Sir,

If any land is required to promote
and secure the development of Delhi
according to the Master Plan, the same
is acquired under the provisions of
the Land Acquisition Act, 1884 by
Delhi Administration. The amount of
compensation is determineq in accord-
ance with the provisions of sections
23 and 24 of the said Act, which inter-
alig provides that in determining the
amount of compensation to be award-
ed for land acquired, the market value
of the land at the date of publication
of the Notification under Section 4 of
the said Act is to be taken into consi-
deration. Over and above the compen-
sation assessed, 15 per cent 1s paid
as compulsory cost of acquisition, Be-
sides, interest is also paid in the old
cases at the rate of 6 per cent per
annum from the date of expiry of
three years of Notification under Sec-
tion 4 till the date of announcement
of the award.

The Delhi Administration has re-
ported that during the last three years
2,262 acres of land has been acquired
for this purpose and compensation
amounting to Rs. 5,2362,204.10 has
been paid to the rightful land owners.

It may be added that the procedure
adopted by the Land Acquisition Col-
lector is quasi-judicial and the award
given by him is open to judicial re-
view. If a person Is not satisfled with
the award given by the Land Acquisi-
tion Collectar, he has a right to go in
appeal against the order of the Land
Acquisition Collector to the Additions?

**Not recorded,
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District Judge, Delhi and, thereafter
to the Delhi High Court. Dispufed
cages of ownership are sent to the
Addl. District Judge by Ir;iand Acqu;;
sition Collector for apportionment
the compensation to the rightful
owners.

The following benefits are also
given to those whose land is acquired:

(i) a residential plot in an appro-
ved colony is allotted to the extent
of 40 per cent of the land acquired
subject to a ceiling of 250 square
yards on pre-determined price; and

(ii) with a view to enabling them
to earn their livelihood, 10 per cent
of the shops constructed by the
D.DA. in wvarious colonies are
being allotted on pre-determined
rates, by draw of lots, to those
whose land has been acquired,

SHRI JAGDISH TYTLER:
fairness to the DDA,
something...

In all
before 1 say

MR. SPEAKER:
fairness?

Where is that
-~

SHRI JAGDISH TYTLER: In all
fairness to the DDA, before I say
something, I would like to say that
DDA hag to its credit quite a numbper
of achievements. Some of them have
been criticised by the Opposition for
the sake of criticism. [ am not going
to be pro for them, but I just like to
give them the credit for what they
deserve. They have got over 10 lakh
people in the resetflement colonies
who have been settled there; and they
have been living very happily much
to the unhappiness of the Opposition
parties, which was proved last time,
But that does not mean that whatever
the DDA is doing is right. No doubt
there is the development of horticul-
ture, its aesthetic park constructions,
its massive programme of house con-
struction and development of the
Rohini Project which is a prestigeous
project for the middle clasg people,
but it {s now time for the Government
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to intervene, because most of the land
which is owned by the rural people i3
being acquired and the compensation
which ig being paid to them is
practically il or if it is not nil,
they do not get it in time; and
it talks years before a small com-
pensation is settled in the court,
You have mentioned - 4n  your
statement that they have a court to-
go to. You know how the courts give-
their decisions in our country. The
poor farmers even do not have enough
knowledge to go to the courts to get
compensation. Some of the land which
has been acquired by the DDA they
resell in a public auction or otherwise.
The cost goes up 100 to one thousand
times. I do not know how it is help-
ing the local people or the people of
Delhi; how they are able to acquire
the land for their own construction of
their houses.

Now, with this object in view, T
would like to ask a few pointed ques-
tions. I hope you will take note of
these questions. (1) want to know
whether it is a fact that during the
past 20 years only 25 per cen} of the
land acquired by the D.D.A. has
been actually developed. (By That
9,000 hectares acquired and paid for
by the D.D.A. are under the com-
plete possession of unauthorised squat-
ters which the D.D.A. hag paid for
and acquired (2). And, if so, the mea-
sure proposed by the Government in
this regard. (2) I also want to know
whether it is also a fact that out of
the 68,000 hectares that the D.D.A,
acquired, nearly 38,000 hectares (fHat
is 50 per cent) is lying vacant, with-
out any compensation having been
paid to the land owners. (3) Ig it a
fact that nearly 25,000 families living
in 111 villages are facing prospects of
demolition of their homes; and whe-
ther these villages and farmers whose
lands were notified for acquisition in
1959-61—pleage note it—have not yet
been paid compensation? The land
was &equired in 1950-81. (4) I also
gant u: ID:n;wAwl;:ther it Is a fact

at D.A. acqul lan
which it will not be able M
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even in the next twenty years, at the
present rate, without giving any
thought to the raw deal being meted
out to the original owners, especially
the farmers? (5) In view of this
position, may I know why the D.D.A.
is acquiring more and more land
which it is unable to develop and
use properly, and when it is unable
to pay the necessary compensation?
Lastly, I can understand the pres-
sure of the population which is in-
creasing in Delhi day by day. Some
time back, the Government of India
brought N.C.R. (National Capital
Region), that is to develop small
capitals around Delhi so that the
pressure in Delhi becomes less and
ultimately it will become a lang of
only houses and no greenery. Even
the vegetable belt which is around
Delhi is decreasing every day. I hope
the Government will consider this
question. Even the DDA is helpless
in this matter. It is imperative that
the Government should ask the
States in the National Capital Region
to undertake faster development of
the areas if the pressure on land in
Delhi is to be reduced. If the Natio-
nal Capital Region iz not geveloped
faster the agricultural lands of the
farmers in Delhi would go out of
agriculture by the sheer pressure of
population. Government should take
some drastic measure in this regard.
This is the only remedy for you to
save Delhi. But if you do not, it is
the Government's responsibility, it is
their responsibility to see that we
develop the National Capital Region
around Delhi so that the pressure in
Delhi is reduced,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA.
RAIN SINGH): I am thankful to hon.
Member that at least he hag appre-
ciated some work done by the Delhi
Development Authority. So far as the
land which has been acquired end
given to DDA and about the develop-
ment of the land iz concerned, I bring
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to the notice of this august house,
through you, that the Delhi Adminis.
tration got 44,739 acres of land final-
ly acquired, and 33,108 acres of land
had been placed at the disposa] of
DDA. The remaining 11,631 acres
are at the disposal of Delhi Adminis-
tration. Also, 23,983 acres of land
has been developed by DDA. These
are the figures I am guoting because
you wanted to know the utilisation
of land, Of the remaining 9.126 acres
of land an area of 2,783 acres of land
ig being taken up for development.
Out of the balance of 6.34 acres,
6,047 acres ig under unauthorised
colonies, squatterg and 285 acres is
stil] to be taken up, Thig is the posi-
tion and it 1s not that only 20 per
cent of the land which has been ac-
quired and given tgo DDA hag been
developed. You have already men-
tioned about the massive housing pro-
gramme, ] do not want to go 1nto
that, Government ;g very much con-
cerned about the grievance; of the
farmers ang persons whose land has
been acquired. You may be know-
ing that recently some representation
hag been made to our hon. Prime
Minister about the inadequacy of
compensation being paid to the far-
mers in respect of the lands under
acquisition and implementation of the
Master Plan of Delhi This represen-
tation was given to our hon. Prime
Minister gnd at the Kisan Rally which
wag the biggest rally in India in our
country, and I think in the whole
world,. . . (Interruptions) Yes, the
whole world. You cannot cite an-
other example and even the foreign
Press has said it. (Interruptions)

SHRI JYOTIRMOY BOSU (Dia.
mand Harbour); Shri Bhishma Narain
Singh is not only talking like Goebbels
but he is looking like Goebbels. (In-
terruptions)

SHRI BHISHMA NARAIN SINGH:
Moreover, want to add that our
kisang have got in unflinching faith
in our Prime Minister. (Interrup-
tiong) I am alsoc a kisan and T know
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their feelings better than anybody.
(Interruptions)., At the time of the
Kisagn rally Prime Minister made a
reference, that the Government was
aware of thie hardships pf farmers
ijnvolvej in the acquisition of land
for the purpose of urban develop-
ment. Therefore, Government is
aware of the hardships which our
agriculturists or the kisang are Yacing,
but there is an Act for Delhi, though
it j5 ap old Act, of 1884 and compen-
sation is paid. Requisition is done
according to that Act. So, therefore,
we have to go in detail about it and
Government is working on these
lines, 3 gee how We can bring some
amendments so that compensation is
paid and the difficulties of the kisans
are overcome. So, thig ig the position
and Government is committed to
.develop lanq in a planned manner.

You have referred to greenery. The
Government is very much concerned
about ijt. The Urban Arts Commis-
sion is there to take care of it, That
is there and they are very aclive,
Delhi population is growing—You
must have read in newspapers that
the population of Delhi hag come to
62 lakhg,

DANDAVATE
Janata

PROF, MADHU
{Rajapur): For that also,
Government iz responsible?

SHRI BHISHMA NARAIN SINGH:
I diq not refer to it at all. 1f you
remind me, I will never mention the
name of the Janata Government, be.
cause you did nothing!

‘When the first Master Plan was
being prepareg the expected popula-
tion of Delhi was 45 lakhs, Now it is
62 lakhs. You can imagine, So, the
idea of the national capital region is
there., We are also working on tliat
line, sp that the pressure o 'i
tion can be diverted. I want to bring
it to the notice of the hon Speaker
‘and to the House that earlier the
Haryana Government haj some Ob-
Jections, *So, 1 am trying fo talk to
the present Chief Minister of Haryana

about it. The Planning Commission
also hag approved the idea of the
national capital region. So, we are
very much conscioug of the problem
and the Government i very much
concerned about it.
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With your permission, Sir, I would

like to quote from p. 231:

Principle; for deteriiining com-
mmlfm contlusisty, awnd
recommendations,

Markey Values:—The Cémpensa-
tion should be payable tin &8 pade
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aoguireg ounly on the basis of mar-
kat value as has heen the guiding
principle acceptable upto now.

There ig no need for defining the
term ‘market value’ wh.lcb. has
come to mean the price which a
willing vendor may reasonably ex-
pect to obtain from a willing pur-
chaser,

Potential Value:—The potential
value of the land ghould be a rele-
vamt econsideration for determining
the market value.”

Further, he says, p. 71, para 5.38:

“We have given careful theught
te the doctrine of potential
which hag been followed by the
Indian Courts in determining ihe
market valug of the land gnd the
restrictions that have been pilaced
on its application in UK. and «lso
the views of the Law Commission,

é

Wik arg A 8 7 fadaT w1ar g

PPN we do not wish to deprive
the land holderg ©f the monay
value which he would have other-
wity got in the market while giv-
g him compensation for the land
acquired by the appropriate autho-
rity. We are, mamm,ﬁ the
opinfon that the potential value of
ﬁ.ehndshouldbeamtm
sideration for determining th, mar-
ket value as laid down in Chemudu’s
cage cited above”.
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SHR] BHISHMA NARAIN SINGH:
This ig the suggestion,
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The Land Acquisition Act jg over
75 years old. When enacted, it was
not in conformity with the require-
ments of the Constitution of India.
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were quite sympathetic when our
Congress-1 MPs met them, (Interrup-
tions).

You said about the Sanghatan. I
have not objected. You said that
50 people. I have not objected. I
have respect,

I am glad that the hon. Minister
has said something on the subject. I
also came tg know that the Prime
Minister said something in the Kisan
rally also. What I would like to say
about the land compensation is (In-
terruptions),

The Prime Minister said something
gbout Delhi. You do not know. (In-
teri uptions.)

The least I can say ig that the com-
pensation which is paig is grossly
inad«auate and ridiculous'y low, in
vailous cfses, as my other colleaguecs
on thig gside and that .de have said.
The law and the other guidelingg are
absolutely obsolete and 1n the present
situation, I believe, they are cruel. I
would, therefore, request the Hon.
Minister to be quute sympathetie, I
assure hum that no politicy are in.
volved ip thus. I want to know from
the Minister how soon it will be
done, If the law is to be changed,
I would demang from the Govérn-
ment that they should act on an
urgent basig and bring forward the
necessary legislation in this House in
this Session itself That jg what I am
asking for. It may look too much,
but 1 want it because scores of cases
are pending before the, Land Acqui-
sition Collectors; a number o cases
are pending in the appellate cougts.
It is all right, it is p quasi.judiclel
function, they are quasi-judicial
authorities, they act under a certain
law. I am not taking him or you,
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Str, or the Housg through those de-
tails. Ome man under the game for-
mula says one thing and another man
under the same formula sayg; another
thing. One authority has zajd some-
thing ang the appellate court hag said
something else; the lower tribunal is
not prepared to go even by the ap-
pellate courts order, When compen-
sation ig to be paid, it takes inordi-
nately a long time {0 pay the com-
pensation, and I dare gay that even
in payment of compensation and in
determination of compensation gome-
timeg there is also corruption. There-
fore, these are matters which require
very serioug and yrgent attention, and
I would expect thig Government
which is sympathetic to the kisang to
come forward quickly to relleve them
of their difficulties

My other colleagues from Delhi
anq outside have pointed out certaln
very genuine things. In some case
I came to know that ; compensation
of only 60 Paise per sq. yard wag paid
while in the neighl i
land of UP, the adjoining land, it
way more than Rs, 8., ,

AN HON. MEMBER: Maruti Jand?

SHRI H. K. L. BHAGAT: Not

are under the process of acquisition.
In Delhi, the problem is not only of
acquisition o land, The hon. Minister
hag to de-acquire land; there are
lakhg of people living on pucca struc-
tures. It is because the acquisition
was dong like this. Notices were
ijssued and the land remainey there;
the cultivator had a right to sell;
even when the sal, was prohibited,
other methodg were adopted. I know,
Delhi ig growing. It is a gooq thing.
Rohini is a gooq thing. I must make
it candidly clear that the DDA’ per-
formance in Delhi has been pretty
good; its performance has improved
reuenﬂy;thetempootdevelopmmt
has up. But theére are things
whicﬂgpubncinmt,lmgom
to say candidly. On what I feel
about certain issueg relating to Delhi,
I want to be very candid, Rohinj is
good, You must bring more housing
in Delhi. Delhi's pressure of popu-
lation is over three lakhs; one lakh
is natural growth and two lakhg of
people are from variouy States ™ of
India, particularly the neighbouring
Stateg, Delhi iy now a cosmopolitan
city. It is mini-India.....

PROF. N. G. RANGA (Guntur): It
is only Punjap gnd Haryana...

SHRI H K. L BHAGAT: Prof.
Ranga is out of date. If he has been
people from Punjab and Haryans,
there js nothing wrong about it
There are hundredg and thousandy of
people from Andhra Pradesh living in
Delhi; there are lakhy of South
Indians; there are a few lakhg from
Bihar It is a mini.India. What ¥
am submitting is that there is pres-
sure on Delhl's population...

SHRI M. RAM GOPAL REDDY
(Nizamabad): The Andhra strength
ig enough to tilt the balance of voting.

13.00 hour,

What I am just wanting to submit
iy this—that 8o far as Delhi jg con-
cerned, housing needs to be gone inio
quickly. Here I fee] that it is doing
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a £0od work in housing. During the
Janata rule iy came to a complete
standgtill, a virtual standstill DDA
is d g good work but I feel in
regard to housing, it should not be
confined only to the DDA, Why not
‘involve fhe Lif, Insurance Corpora-
tion in it? LIC ghould be invoived
in a big way in housing. There
should be other agencieg also whic.h
shouly e brought intp it and it
should not be left only to the DDA
to do housing. After all, confining to
DDA only means capacity and other
things gre limited. DDA has other
responsibilities also which they have
to discharge, Therefore, other agencies
must also be utiliged for providing
housing to the people.

Now, a word about the land prices
which are connectedq with this, I
know we do not like this in princi-
ple. I agree that land js the wealth
of the town and thig wealth must be
used for the development of the
town for promoting schemeg of social
welfare, particularly, to the poorer
sectiong of the society. In Delhi,
DDA has done it. A large number
of people are scitled and settled quite
nicely with the utilization of the DDA
funds. But at the same time, the
-Iprices of land are going up. The
hon, Minister has explained that they
are multi-storeyed constructions and,
* therefore, th, prices loock much but
that they are not much. May be
they are not much as compared to
the means of the people Wwho pur-
chase them. Still, the land priceg in
Delhj are going very high. They are
to-day higher than what they are in
Bombay, In some cases, it appears
to me that the land prices in Delhi
may perhapg be the maximum in the
world to-day. Therefore, all these
lang prices can be brought down.
Commercial plots—why do you sauec-
tion one plot at a time? Auetion 20
plots at the same time go that you
ean have more commercial accom-
modation, and more quickly the land
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pricey can coma down.

idea

The hon, Minister hag mentioned that
he is talking to Haryana.
that Haryana at one stage was Op-
posed to a Statutory Board for the
Nationa] Capital Region,

The Nationa] Capital Region Autho-
rity was created with the co-operation
of the State Governmentz and the
Central Government and a lot of
useful work was done. It was, I
think, the greatesi disservice to Delhi
—1I have nothing against the neigh.
bouring areag and I do not want to
be personal—when during the Janata
1tule and when the Ministr. was
headed by a representative of Delhi,
the idea of a Nationa] Capital Re-
gion wag given yp. It ig most unfor-
tunate,

I want to point out to the hon.
Minister—let him search his files—
that in 1977 wvery wuseful positive
and concret, recommendations were
made for improving the ring towns
in the neighbourhood of Delhi jike
Meerut, Hapur, Alwar, Faridabad
and Ballabgarh in termg of drinking
water facilities, central schooly and
other facilities with the consent of the
Ministry of Finance, with the con.
sent of the Ministry of Railways and
with the consent of the State Govern-
ments. A high power committee had
gone into it and it gave ity recom-
mendations which were to be consi-
dered and implemented. But, unfor-
tunetely, we lost gnd remain where
we were. The Minister may kindly
look into the file and see that these
recommendations are implemented,
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Lastly I would like to say on word
angd I have finished. Apart from all
thege things, for the rural people,
apart from the acquisition of land,
their problem is one of expansion.
“You gre not allowing them te expand.
"When they expand, you object.
"There is no other way. 'l'h%sit on
the 1al dora land. You say, ‘You are
mnot aythorised’ But you do not ex-
tend the lal dora langd,

Sir, a lot of problems exist for the
Tural areag of Delhi, In the rural
areas, there are three kindg of vil-
lages. One ig the urban village, the
second is the rural village ang the
third is the village with the urbanis-
ing limits of the Master Plan, They
are facing tremendous difficulties. I
know with good intentiong the DDA
and other authorities are trying to
do their bit, and they are doing a
lot. Yet, what i< being done iz not
adequate and all these problems de-
serve very urgent and serious consi-
deration which, I am sure, the hon.
Minister would give.

Then, one word more. That is
about the allotment of land. You have
a lot of government land and you
are also a landlord of the Ministry
of Works and Housing a very big
Jand lord. So, you have t{o part with
the land. I want to ask you: what
are you doing about Shajehanabad?
To decongest Delhi city, it was deci-
ded that the land beyond Minto
Bridge, New Delhi, be earmarked for
this purpose. I am told that in New
Delhi and Old Delhi areas, there are
lands. The people try to grab the
land. If you allow this thing to hap-

pen, I do not know what can be
done. The land in the area is ecar-
marked for the development and

«expension of old Delhi.

One more thing. That is when you
Wwere allotting these houses—I am not
saying this to pleage either my col-
feagues on that side or this side—at
one time had some reservation
for the s and ex-M.Ps. Bat, the
Janata Government had given it up.

70

I want you to restore the same to
both of them. Thesg are the few
points on which I want you to answer,

SHRI BHISMA NARAIN SINGH:
Sir, I share the feelings expressed by
the hon. Member, my esteemed colle-
ague, Shri Bhagat, about the difficul-
ties of kisane. I have already replied
to 50 many peints that he raised in
course of the speech, if I say this, I
won't be wrong, I think. So many
things have been said. Through you,
I only want to convey to Shri Bhagat
that I shall consult him and other
colleagues and shall try to do the
best possible thing. We are trying
to do that. You know it well.

About the delay, I have already said
about it. Between the issue of noti-
fication and the final award, ihere is
a time-gap. Though Government has
taken some steps, it should not go
beyond three years. Thece are
matters of details. We will go into
them. Mr. Bhagat is always wel-
ecome, I ghall take-your ad.ica as
Also the advice of other collecagues.
As T said, I always, take their advice
and take appropriate action at the
appropriate time, This is 211 I can
say.

SHRI H. K. L. BHAGAT: What
about the reservation for M.Ps?

SHRI BHISMA NARAIN SINGH:
About the reservation for M.Ps., I
think I have replied in the House in
regard to an unstarred question.
Earlier some percentage was fixed,

SHRI H. K. L. BHAGAT: I want
to know whether you have sympa-
thies with me for these suggcctions,

SHRI BHISMA NARAIN SINGH:
I have said it in the beginning itself.
I share your feelings. You have not
only my sympathy but also the spm-
pathy of the Prime Minister and the
whole Government. The sympathy
is there with the kisans. T saig it in
the very beginning itself.

SHRI BAPUSAHER PARULEKAR
(Ratnagiri): Sir, T am not concerned
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with the Calling attention. With
your permission 1 want to say that
however all Members are concerned
with upholding the Constitution. On
the question of constitutionality in
this debate, with your permission, I
would like to ask one question,

MR, DEPUTY-SPEAKER: This is
a calling attention.

SHRI BAPUSAHEB PARULEKAR:
It is an important point.

MR. DEPUTY-SPEAKER; Change
your rules and then you put the
question. Or you write a letter to
the Spealker.

SHRI BAPUSAHEB PARULEKAR:
There is no question of writing a
letter., This is about the 47th
Amendment Bill

MR. DEPUTY-SPEAKER: Now,
Matters under 377. Shri Ram Singh
Yadav.

SHRI PARULEKAR:
You an? me to read the
What fs it?

MR, DEPUTY-SPEAKER: You
will have another opportunity and
you can discuss, NO'W, Matters under
371. Shri Ram Singh Yadav.

alt gl g siare (AT
T AT §¥ qEeiE QR § g
dmaT a1 @ § v o ?

MR. DEPUTY-SPEAKER:  Shri
Yadav.

13.10 hrs.
MATTERS UNDER RULE 377

(1) STEPs TO REOPEN ARAVALI SwA-
CHALIT VAHAN AUTOMOBILES LIMITED,
ALWAR (RAJASTHAN)

SHRI RAM SINGH YADAV (Al
war): 8ir, Arawali Swachalit Vahan
Automobiles Itd, Alwar is a scooter

company in the public sector. Its
producﬂonshrledmlws-?ﬂ.'rhau
wag a great demand In the marked
for the products of the company
but due to mismanagement the fac-
tory was closed in the year 1979. The
Government of Rajasthan decided
that the factory should be handed
over to some private concern by way
of negotiations and finally they held
negotiations with M/s. Xelvinator
Company. The Kelvinator Company
agreed to purchase the above project
but the Government of India did not
agree to the above move.

The factory is still closed and its
employees are rendered jobless and
are not getting their pay for more
than one year. It is difficult these
days for them to pull on with their
families without pay for such a long
period. The Government have not
yet decided whether the Aravali
Swachaliy Vahan Automobiles Ltd.,
Alwar is to be run in the public sec-
tor or it is to be handed over to gome
private concern thiough negotiations
or any mode expedient in the in-
terest of the Government.

I, therefore, urge upon the Gov-
ernment of India to take an early
decision regarding the Aravali Swacha.
lit Vahan Automobiles Itd.,

Government as well ag employees of
the factory.

(i) NEED TO TMPROVE CAPACITY UTILI~
ZATION OF ORDNANCE CLOTHING FACTORY,
SEAHJAHANPUR

SHRI JITENDRA PRASAD (Shah-
jahanpur): Sir, I would like to draw
the attention of the Government es~



